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‘Khalil Khan Applicant

(23

Vs,

Union of India & Ors, Respondents

s

Brief Holder of Mr.J.¥.
Kaushik, counsel for reso,.

Mr.B.M.Singh

(1]

Mr,Manish phandari

Counsel for respondents

CORAM:

Hon'ble Mr.Justice D,L,Mehta, Vice Chairman
Hon'ble Mr ,P.P.Srivasteva, Member (Adm.).

PER HOKN'BLE MR.P.P.SRIVASTAVA, MEMBER (ADM.).

The applicant was initidlly appointed a&s Platform
Porter on 3.6.1977. He was promoted a@s Assistant Guard
on @d hoc basis after 1984. A test-wés held for promo- ]
tion to the post of Assistant Guard on 29.1.84 and

26.2.,84. The applicéant appeared in the test but Kis

nime has notAfound in the panel. Again @ notification
was issued on 29.12.87. The written test was conducted

on 9.1.88 and 8.3.88. In this written test only eight

persons have been declared successful and the appli-
cant's n@me WA not shown in the list of the successful
candidates, Aggrieved by this +the @pplicant has prayed
that the selecéion / result placed at Annx.A-6, may be
set d@side and thex@sgohﬁents may be directed to orepire
the result in accordance with the seniority cum suﬁté—
bility b@sis. The notice of this O;A. has sent to the
respondents who have submitted their reply. 1In their
reply it has been stated that the post of Assistant
Guard is @ selection post and the selection is reguired
to be held for the same. They have further mentioned
that & notification was issued on 13.9.83 (Annx.R-1)
and a finadl list of selection was issued on §.10.84
(Annx .R-2) ., No doubt the applicént qualified the
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serection test but could not gualify the viva voce

appedr ;n the f£inal

%¥¥;h))ﬂ test, therefore his name does not
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list. 1In tﬁe selection held on 931.88 and 8.3.88, the
dpplicant did not qualify in the written test. The
findl list of the suqcessful candidates dated 27.4.88
is pladedvat Annx -8, The aoplicant has continueé on
ad hoc basis to work as Assistant Guard, by an interim
order dated 1.6.88, and the same interim order is in
force up till now. We have hedrd the counsel for the
parties. We have come to the conclusion that the post
is @ selection post and the selection is required to
be held, therefore, the prayer of the anplicant for
tredting it as a nbn—selection and seniority cum suit-
ability post is not ten@ble &nd is rejected. EHowever,
since the apnlicant has worked for loné time d4s Asstt.
Guard on ad hoc basis, the respondents are directed to
continue him on a@d hoc basis till the selected ;andi-

dates are available to f£ill the post which he is hold-

ing. The 0O.A., is disposed of accordingly. Farties to

" bear their own costs,
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Member (A) , - Vice Chairman.



